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statutory framework governing procurement of power through
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construction period.
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Record of Proceedings

Learned counsels for UPPCL, Jharkhand Urja Vitran Nigam Ltd, HPPC,
Rajasthan and GUVNL submitted that matter regarding bank guarantee is listed before

Hon'ble High Court of Delhi on 19.5.2015 and requested to list the matter any day
thereafter.

2. The Commission directed to list the matter on 20.5.2015.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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